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feel that he would probably do well
there. Otherwise, the first thing you
will want to do in this House is to pasy
a vote of censure against me and run
me out because 1 have never had any
cxperience before of putting forward a
Budget. The whole point is whether
this man is fit or not. Simply because
his experience was in another field, it
does not mean that he has not got the
sense of management or he cannot pick
it up in a little time, If there has heen
any defect in any particular case, then
that has got to be certainly gone into
and whether the man has had experience
of kind ‘A’ or kind of ‘B’ does not
matter. The whole question is whether
he has managed it properly or not, that
is reflected in the way he has managed
it—and that should be enquired into.
There are bodies which do that. As the
House knows, very recently my good
predecessor had set up a body to go into
this very matter, j.e., the Bureau of
Public Enterprises. The body has been
set up. It is going into action an it is
trying to see where the defects lie. The
really belongs to my friend.

Having done that, I finish here,

THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1966

THE MINISTER OF FINANCE
(SHRI SACHINDRA CHAUDHURI):
Sir, T move :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a par of the finan-

J

cial year 1966.67. as passed by the |

Lok Sabha, be taken into considera-
tion.”

The question was proposed.
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wH agd W arq FgA o, afew 1
an A 8, gafed # wF YT 9w
qHIF FIAT | TUATT |

PROF. M. B. LAL (Uttar Pradesh):
Mr. Vice-Chairman, [ heard very
patiently the learned discourse deliver-
ed to us by the Finance Minister. It
is not possible for me just at this time
to deal with all the ponts to  which
the Finance Minister was good cnough
to invite our attention. But I do feel
that it would be propzr for us to take

into consideration some of those
points.
As the House knows, 1 am more

interested in socialism than in many
other ghestions  pertulning to the eco-
romic afta v of this country.

SHR!{ M. SATYANARAYANA
(Nominated) : Not as a way of life,

PROF. M. B, LAL: Sir, socialism
undoubtedly is a way of life and un-
less it is realised in life, mere struc-
tural changes wiil not be sufficient. But
socialism does require a  structural
change and the problem of socialism is
also a structural problem as I pointed
out in my speech. [ would have becn
very glad if the Finance Minister had
been good enough either to say that his
Government does not stand for social-
ism or would have pointed out to us
in what way the structural change is

being brought about by our Govern-
ment.

Sir, I beg to submit that no efforts
are being made even now to bring

about a change in our way of life.
Not to speak of socialism, even a de-
mocratic way of life is not being
brought about by this Governmz:nt, ]
feel, Sir, that even to bring about a socia-
list way of life, the reimposition of Ex-
penditure Tax is very necessary. I do
not conceive of the Expenditure Tax as
an alternative to high Income-tax. To
me, the imposition of the Expenditure
Tax is necessary to force the rich 1o
lead a simple life, not to waste the
resources of the country which can be
better utilised for the purpose of pro-
duction. The Finance Minister said
that even when in India we have high

A
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taxation there are persons who keep
with them after the payment of taxes
three or four lakhs per year. 1 wish
the Expenditure Tax to be imposed
upon them so that those three or four
lakhs of rupees may not be utilised os-
tentatiously in any wasteful expenditure.

So far as the sugar policy is con-
cerned, the less said the better. 1 think
the Government could not bungle the
affairs more than it has donc in the
case of sugar. We know that there is
sugar in the godowns, we know that
the sugar-cane growers are not being
paid. We feel now that there is need
for decontrol, that there is need for
people to have more sugar at a reason-
able rate. And yet we are imposing a
tax on sugar. Attention is invited to
the difference in the sugar policy and
the gur policy. The Finance Minister
is just new to the office, perhaps to this
Parliament also, and therefore he does
not know that this difference led the
Government to impose such restric-
tions on the manufacture of gur and
on the export of gur from one Stge
to the other State that many people

including myszlf had to be the guests
of His Majesty’s Guest House for
some time.

THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): There is no His
Majesty in India now,

PROF. M. B, LAL: Very well, the
Government’s Guest House, if you like
a jail to be so called.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : Mr. Chandhu:
has been in Parliament quite long.

PROF. M. B. LAL: Yes, but I am
sorry that he did not take note of the
fact that many of us in this House as
well as in the other House had to court
arrest as a profest against that policy.

SHRI P. N. SAPRU (Uttar Pradesh) :
There are many majesties here now;
there was one Majesty before. ;

PROF. M. B. Lal : The Finance Minis-
ter pointed out that he is an amateur

and yet he is ready to be the Finance

Minister, 1 beg to submit that, once,
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in Great Britain, a person was appoint-
ed as the Chancellor of the Exchequer
who, when the budget was presented
before him, said, “What do these damn-
ed dots mean ?” That is to say, he was
not able to understand the significance
of decimal dots, But if we are going
to have some such persons as managers
or directors of the public undertakings,
God help our public undertakings.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
mean that. He meant. .

(SHRI
He did not

PROF. M. B. LAL : I beg to submit
that in a parliamentary democracy some
amuateurs who may be conversaut with
the public opinion of the country, who
may be conversant with the public policy
of the party in power, may be appointed
as Finance Ministers. They may be able
to project that public policy with the
help of experts and may become success-
ful Finance Ministers, though many
have failed to be so. Public undertakings
cannot be run by such amateurs. [ beg
to submit that unless we try to organise
an Economic Civil Szrvice and entrust
the administration and management of
public undertaking to persons qualificd
in the management of those undertak-
ings, it will not help us. Prof. Mukut
Behari Lal may be a good professor but
he is incompetent to manage a pubiic
undertaking, though, when his party
happens to be in power, he may be vest-
ed with some ministerial post.

The Finance Minister invited our
attention to certain saying of a great
Indian administrator, Bhishma. 1 beg

to submit that we are neither Bhishmas
nor Manus but socialists. And when we
talk of forming a social society, with due
respect t¢ those great Leaders, we will
have to admit that they cannot be any
guide to us. Further, I request the Fin-
ance Minister to read Bhishma’s ‘Tenets
of Fiscal Policy’. He will find that his
financial policy does not conform even
to the principles laid down by Bhishma.

fae datemw & gaHat (ot wfda
aremer fast) o SwEwefa S, AR
LT I & GEE A O AT ISE
AR AR AR M A L S T
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[ #fa7 arorgar fasy]
Fare g Tt & 1 =y 2Ay gt
FILET AT Avqy & faqag 7 o =91 47 )
wit fafeedt grafm € 973 w| SR
AT ST AITHT T T AIAT AT
TAT T FATH |

il gAY STRAT |TEw, A3 fagrd
e S, faeg & aga faat & smaar g—
HTg I TAT &N 4T A I—AF H AT E
S FIA | 7 agh faad am,
HHT IR AT AT AT Sfr & A= AT
g3 | FuTIAIT FAT

SHRI DAHYABHAI V. PATEL
(Gujarat): Was he your student ?

SHRI L. N. MISHRA : Yes.

HATTATE FT T4 { T ST TGN A2
g afra fas 5 oft & St srqor feay
ITH W T AAM AT AT qEed
T & WA SA7ATA R L H T Y
¥ 9T AT 47 quH (7 ag o
TAANT T3 fafaees &1 aroor o7 |

TR A § 98 U FF T F AT
a7 |

PROF. M. B. LAL : He himself said
that he was an amateur.
oft afeq armor faer © . aiiw
ATFZ IAHT 1 A 719 =71 7T 7, 9w
% & 98 T @ § qgq & Sl
T OF FF I T &, FaT @ 74T
19T =1fgd Ft Tt FoAAT & AT T
BE
qg, G qTF GATTATR F1 DIGT HT
qTT & T I AF FHG qATH & 48 A9q9T
qIT 8, A qUIAATE AE7 BIT qFS £,
ZA 376 919 §, BN WA 499 ¥
farara wva & o gu Y gy £ %
fegeata w1 Fearr €l & qwar §
% F qaraas 2§ 7 Ad, S
A §A" g ag < | 7481 @
TFRAT | Fiww oF A der § o 3w
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| T Y 77 99FTT & W IE §ed &
qF% g7 Aq7 FATETATE ST F X A
THEY AT | AT §F GEISETE F AT
TRy & S wara ag 9o & fF ==l
FE U F GF GATSETT 3T GFAT 8,
ST TE A F qTI-ATY TG aE G4
FATIEATE o7 AT &, % gaar g %
fa?ret iz & 43 ¢ gHISETE F A=
FIA | AT qATEE &Y T GRTSATE H1
=t v &, F0 wh @ o g A
q=TF FrE wF #) A gy g, foadr
AT Earfey § ferg®ae & QA & 1%
4, fyrgram & wogdd ¥ AR A, TAY FA,
facely & o, gA AT A ALNE 1 EW A
AR & fa gurars G, gaTd et
ATedy & fi w@TSaTE AT | GATK AU
¥ gETSATE, 3 SAET G 0 ol 9% §
9 WATSATE ST TS &, agq & [
T &7 \IET GHTTATE AGT WEI &, &9
A & TF 1T T, T FATHATE TR £ |
Y 7g STET 7 F, T B AT A AT

AR g |

& SaraT TE FEAT TG, T LN
FE fo wew wEW F gAR WA A A7
19 TS § SRR geafed deradi 4
fsar 3 o7 § MHaT aTed & Fg
for geaTe #t forg wed § J@q € 99T
N g T 3@ F1 FIfOr F, AT A
UF EHETT IEHT §, SRy TE
FY Fifaa %, ¥g FATA AT E |

SHRI P. N, SAPRU: It is very well
known that democracy is governed by
the amateur plus the experts. There-
fore, I do not understand how my
friend interpreted those words in a diffe-
rent way.

PROF. M. B. LAL: I had nothing
personal in mind.

THE VICE-CHAIRMAN (SHR!
AKBAR ALI KHAN) : I am glad you
made it clear that our Finance Minister
is not an amateur in the sense in which

generally it is taken to be.

!
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The question is :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the finan-
cial year 1966-67, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : W shall now

take up the clause by clause considera-
tion of the Bill,
Clause 2 and 3 and the Schedule

were _added to the Bill.

L35RS/66—574—7-2-67—GIPF.
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Clause 1, the Enacting Formula and
the Title were aded to the Biil.

SHRI L. N, MISHRA : Sir, I move:
“That the Bill be returned.”

The question was put and 1he mtion
was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Ths House
stands adjourned till 11 a.m. tomorrow.

The House then adjourned
at fifty-five minutes past four
of the clock till eleven of the
clock on Thursday. the 24th
of March, 1966.



